
iNt4E CENnAL AflMflJISTR4Tpj Z TRrBjAL HMERA13ADBEtH 

AT HYDEgkaAj 

Q.A.No.881/93 	
Dath Of order:  2. 993 

BETWEEN: 

S.Raina ReQ 	
•. Applicant I 

A N D 

Regional Director, 
Fnployees State 
ThSurance Corporation, 
Hyderad 

Respondent. 

Counsel for the Applicant 	
•0 I4r.13.5.R8h 

Counsel for the Respondent 	
.. Mr.N.R.Devraj 

- 

cQRAN: 

HON'BLE SkiBx T.CH?zqDRA5EyJj7 	REDDY : MEt'F1t(JupL.) 

This is an application filed under Section 

19 of the Pdministative Tribunal to direct the respondents 
to stepp and ref ix the pay of the applicant as unc equal 

to the pay of his junior Sri K.M.G. All Hyder and to 

payarrears of pay and allowances and to pass sich other 

order or orders as may deem fit and proper in the 

circumstances of thecase. 

The facts giving rise to this O.A. in brief 
are as follows:- 

2. 



.4' 

2. 	The applicant joined the service of ESIC 

as lower Division Clerk on 7.3.1980 in A.PjtegiOfl on basi 

pay of Rs.260/' P.M. One Mi Hyder joined service 

in the same organisation (ESIC) as L.D.C. on regu1a 	( 

basis on 1.10.1980 on the same basic pay of Rs.260/-

Per Month. The applicant was pronted as U.D.C. on 

regular basis on 9.6.1989. Where as the said Mi 

Hyder was pronted as U.D.C. w.e.f. 	 As. 

per the gradatio'Sni list of p region as on 31J2.191 

the applicant is shown at Serial Number 109 whereas 

the said Mi Hyder is shown at Serial Number 120. 

Mcording to the applicant the pay of Mi Hyder 

had been fixed at a hiçher rate than that of the 

applicant on the ground that Mi Hyder had been 

C.offiatig:ai U.D.C. earlier than the applicant 
on adhoc basis. So, in view of this anomaly and as 

the applicant is drawing a lesser pay than that of 

his junior Mi Hyder, the present OA is filed for 

the relief as already indicated above. 

Today we have heard Mz.B.5.Rahi, Advocate for 

the applicant and Mr.N.R.Devraj, Standing Counsel for 

the respondents. 

O.A.574/92 and other CM had been filed by 

other employees working in ESIC. The said QA.574/92 

by a judgement dated 7.12.1992 had been disposed of by 

giving appropriate directions to the respondent,4s the 

present OA is identical in all respects to the O.A.574/ 1., 
the applicant herein is also entitled to the benefit 

of judgement in 0.A.574/92 dated 7.12.1992. Hence this 

O.A. is also disposed of by giving the sane directions 

as given in 0.A.574/92. 
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. 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
1' 

HYDERABAD BENCH AT HYDERABAD 

THE HONDLE MR.JU'ICE V.NBELADECI RAO 

N . 	
VICE CHAIRMAN 

AN 

THE HON'BLE 1iIA .GORTHY : NEMI3ER(A) 

AND 

- 	 THE HQN' BLE NR.T.CHANDRASERHAR REDDY 
- 	NEMBER( unt1) 

4 	 •- 	 . 
THE HON' BLE  Y.P.TiRiRUVENGADAM:M(A) 

Dateth9. 	-1t93 

&RDEfl,'JUDMENT; 

W 	 M.A/R.A/C.A.N3. 

-. 	

:j'.R 	
..• 

- 	
O,A.No. 	 'Y 
T.A.Nn, 	. 	( w.p. 

. 	. 	 Mm' ted and Interim directions 
issu\d. 

Allowed. 

. 	
• 	 Dispysed nf with directions 

nisrrlissed . 	. 	 . 	
. Disrrlissed. as withdrawn 

Disnjissed for default. 

jeIcteWOrdered 

No crder as to costs 
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